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1. Whereas, Ld. Presiding Officer, Labour Court~V, Court No. 307, Rouse Avenue

District Court. New Delhi has requested to transfer the case titled as Sahul Lata
v/s M/s Shakti Enterpfhes (LIR N0. 667/22) from the court of Ld. Presiding
Officer. Labour Court~V. Court No. 307, Rouse Avenue District Court, New Delhi
to roncerned L-IDUUI‘ Court having jurisdiction of South-West District.

2. And whereas, the request of Ld. Presiding Officei, Labour Court-V. Court No.
307, Rouse Avenue District Court, New Delhi has been considered and the case
mentioned in Piira 1 may be transferred to the court of Ld. Presiding ()ffit'£'r.
Labour Court-lll, Court No. 303, Rouse Avenue District Court. New Delhi.

3 Now. therefore. in exercise of powers conferred by Section 33 (B) of the
lndiistrial Disputes Act, 1947 (XIV of 1947) read with Government of India.
Ministry ot Labour, Notification No. S-11011/2/75-DK[lA) dated 14'" April.
I975, the Industrial Dispute mentioned in Para 1 is withdrawn from the court ol
Ld. Presiding Ullicei". labour Court-V. Court Ni» 1§07, Rouse Avenue Distriit
Cotirt, New Di.-lhi and the same is transferred to the coun of Ld. Presiding
Officer. l.ahuiir Court-lll, Court No. 3% Ttouse Avenue District Court. New Delhi.

4. It is rther directed that the transferee Lahour Court shall proceed with the
_-/fiz ed proceeding from the stage at which they stood at the time of
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\/1./L.d. Pr. Prinripal l)istriut 8i Sessions ludge, Rouse Avenue District Court. New
Delhi.

2. l.d. Presiding Utiicer. Labour Court-V, Court No. 307. Rouse Avenue District
‘ Court, New Delhi. ‘

3 Lii. l‘rvsii.ling Oflltt‘I, Labour Court Ill, Loiirt No. I403. Rouse Avenue Distrlrt
Court. New Delhi
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|_ sh, /\n.lfl Kuiiiai (mtg. Dd. PresidinZ i in-uhnur r;¢iirt~V. RMLC. New Delhi.
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2' M5. Arc a h Facilitation and (‘umv\"°Y F""“°h- R°“"'e Avenue. l I 91 '
3- Th“ l'd' Om“-I nc a g ~ e that the lists cil

Now Dclmd A.>tI Ahlrnads of the rriinsfvrui/miiisfertf Umm shall) ens? notified and tht-',/ G‘ O ‘ C

4' Th‘: fignriliizfi hedlwlaved oumid? lhc Cm"! mwmx and pub\l'l(::idn‘£lYT\‘:g§I1lSUflVt‘lIi€l'll'€' I" Ill"
n'?~\<mi‘)e sc-iii lI\ die transferee Court immcdiaiclv so as ivfgmt Cu\.ti1F are also 1l1rv'~1"d "‘
F‘1:§wr< iiiid litiglllfi Ah|mad"vAsm Ammadshm m(t‘“i:::iter Brzinch Rouse A\'eiiiic (Itiurt'~ ' lii»c arge .0 ' , .. ..\ ( assigned cases to tht‘ v h_ H emu“. mm J19 -,.imi isl""“"d': ‘he “Sm 0. _ h _ Qimputer Branth s u . »
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